IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

AT HYDERABAD
Qeh N0, 720796 Date_of Order: 5.,7,96
BETWEEN - :
T.Pulleswara Ral es Applicant,
AND

1, Divisional Railway Manager
(Personnel), S.C.Rly.,
~ Vijayawada,
2. Chief Personnel Off.i.Cer,
S.C.kly,.,Rail Nilayam,
~ Secunderabad,

3, Secretary. Railway Boaxd, :
Rail Bhavan, New Delhi. .o !{es;:ondents.

Counsel for the Applicant se Mr,G.V.gubba Rao_ .
Counsel for the Respondents +s Mr.,V.Rajeswara Rao

CORAM
HON'BIE SHRI R.RANGARAJAN : MEMBER (ADMN,)
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X Oral order as per Hon'ble Shri R Rangarajan, Merrbc-:\r (Admn, ) X
Heard Sri G v.Supba Rao, leamed counsel for [the
apolicant and Sri V.Rajeswara Rao, learned standing [counsel

- for the respondents,

2.. . - This application needbextensive amendments as the. .
learned counsel for the 3pplicant submits that-.h@fti% going to
, ' ‘ e Uil Reont
challenge the order refusing to:treat the leave period when,
he was_away from the duty inspead of leave debitable: to him,
and also other retiral benefits as prayed: for -in this OA.- |
CF Yy
This would mean complete overall Changes in the application,
Ieamed counsel- for the applicant submitted that hefwill

file a fresh affidavit, The above request is granted,
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However the date of presentation shoxedd be treated as

Prrtaie
26, 2, 96/, Hence theAOA is treated as closed as—withdrewnsy
Iist theleaae after the fresh affidavit is filed.
( R ,RANGARAJAN )
L , | Menber (Admn, )
Dateds Sth July, 329 poie 47
L ~

( Dictated in O Court ) . , N
| ated in Open Co 97,%’7,3&9@72}@
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spare copy.
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Ccpy tos
|
1, The pivisional Railway Manager(Personnel). 3.C, Railway,
vijayavada, | . :
2., Chief personnel Officer, S.C.Railway, rRail Ailayam,
.. Secunderabad,
3. .Thé Secretary, Railway Board, Rail Bbavan.‘mev Delhi, |
4, One copy to sri. G.V.Subba R;b. advocate, CAT, Hyde
5. One copy to sri. V.Rajeswara Rao, Addl. CGS¢, CAT, Hyd.
65 One copy to Bibrary, CAT, Hyd.
7. One




-/

CROER%D

’,9”
TYPED BY CHECKED, 8Y )
COMPARED 8Y . . APPROVED BY

THE CENTRaL ADMINISTR:TIMZ TRIBUNAL
HYDEZR% 930 BENCH HYDIRLPAD

THE HON'BLE‘SHRI ﬁ.RANGH?AJAN& MR )

.DP«TE.D:’ : §7l‘7/4/

e —
QRBER7 IUNGEMENT
U-Am/[: .p.!‘\:D.

--iu\
C.A,NC. 7;2974/

ADMYTTED AHD INTERIN DIRICTIONS ISSULO
ALLOZED g CAeSed.
QISEe5=A—PF—TTHDIRECTIONS -
DISMMS3ED '

3
OISMISSZD AS YITHORAGH
L}

cJZCTED -
ORDEZR AS TO CO57S.,

YLKR - . II COURT
N\ &5&&& (e

. inﬁta!nﬂnndﬂll-"
Contral Adinisrrativ Triduns!
Sew BESPaTCR

22 ML 1

e oz
HYDERASAD RENCH

i e "y -






